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ORDER 

PER J. SUDHAKAR REDDY, A.M.: 

 This is an  appeal filed by the assessee directed 

against the order the Ld. CIT(A) - 2, Hyderabad, dated 

27/06/2017 passed u/s 250 of the IT Act, 1961 (the Act), 

for AY 2013-14. 

2. After hearing rival contentions, we find that the ld. 

CIT(A) has passed an ex-parte order. Shri A.V. Raghuram 

has produced before this Bench an adjournment petition 

filed by the assessee before the ld. CIT(A) – 2, Hyderabad 

on 10/07/2017, seeking time for filing additional ground 

for invoking the 2nd proviso to section 40(a)(ia) of the Act 

and also to file written submissions.  We find from copy of 

the adjournment petition that ld. CIT(A) – 2, Hyderabad 
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had adjourned the case to 28/07/2017 to be heard at 3.15 

p.m. While so, the order in question was passed on 27th 

June, 2017. Thus, this is a clear case of violation of 

principles of natural justice. Hence, we set aside the 

matter to the file of the ld. CIT(A) – 2, Hyderabad for fresh 

adjudication in accordance with law after affording 

reasonable opportunity of being heard to the assessee in 

the matter.  

3. In the result, appeal of the assessee is treated as 

allowed for statistical purposes.   

Pronounced in the open court on 21st  June, 2018. 

 
 
 
 Sd/-       Sd/-  

(P. MADHAVI DEVI)    (J. SUDHAKAR REDDY)                             
JUDICIAL MEMBER               ACCOUNTANT MEMBER               

 
Hyderabad, Dated: 21st  June, 2018. 
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